CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No.25/RP/2026

Subject . Petition under Section 94(1)(f) of the Electricity Act, 2003 read
with Regulation 52 of the CERC (Conduct of Business)
Regulations, 2023 seeking review of the order dated 7.4.2026
passed by this Commission in Petition No. 824/TL/2025.

Petitioner : NLC India Limited (NLCIL)
Respondents . Angul Sundargarh Transmission Limited and Ors.
Date of Hearing : 9.7.2026
Coram . Shri Jishnu Barua, Chairperson
Shri Ramesh Babu V, Member
Shri Harish Dudani, Member
Shri Ravinder Singh Dhillon, Member
Parties Present : Shri Anand Ganesan, Advocate, NLCIL
Ms. Ritu Apurava, Advocate, NLCIL
Ms. Pragya Pushkar, Advocate, NLCIL

Record of Proceedings

The learned counsel for the Petitioner submitted that the present Petition has
been filed seeking review of the Commission’s order dated 7.4.2026 passed in Petition
No. 824/TL/2025 on two specific grounds, namely, the classification of the subject
LILO line involved therein as a dedicated transmission line of the NLCIL, and the
consequential direction fastening the entire transmission charges solely upon NLCIL’s
Talabira TPP.

2. After hearing the learned counsel for the Petitioner, the Commission directed
as under:

(a) Admit and issue notice to the Respondents.

(b) The Respondents to file their replies, if any, within two weeks with a copy to
the Petitioners, who may file their rejoinder(s), if any, within a week
thereafter.

3. The Review Petition will be listed for hearing on 6.8.2026 at 2.30 P.M.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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